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PART-1
LEGISLATIVE DEPARTMENT
Notification
The 29tk June, 2001

No. Leg. 15/2001.— The following Act of the Legislature of die State of
Haryana received the asscnl of the President of India on the ist June, 2001, and is
hereby published for general information —

Haryana Act No. 14 of 2001

THE SQOCIETIES REGISTRATION (HARYANA AMENDMENT) ACT, 2001

AR
Acr
Jurther to amend the Societies Registration Act, 1800, n ity application
10 the State of Haryvana.
BE it enacied by the Legislature of the State of Haryana in the Fifty-second
Year of the Republic of India as follows :—

1. This Act may be called the Socicties Registration (Haryana shon we.

Amendment) Act, 2001.

2. In Section 3 of the Societies Registration Act, 1860 (hereinafler called
the principal Act), for the words "fifty rupees”, the words "two hundred and fifty
rupees” shall be substituted.

3, In Section 4 of the principal Act, ibe following words shall be added at
the end, namely :(—

“There shall be paid to the Registrar for every list a fee of ten rupees,”.

4. In Seclion 19 of the principal Act,—
(1) for the words "one rupee”, the words "twenty rupees” shall be
substituted ; and '
(11} for the words "twenty-five naye paise for every hundred words",
the words "ten rupees per page or part thereof” shall be substituted.

L. N.MITTAL,

Secretary to Government, Haryana,
Legislative Department.

Amendment of
Section 3 of
Central Act 2§ of
1860,

Amendment  of
Section 4 of
Central Act 21 of
1860.

amendment o
Section 9 o
Central Act 21 o -
1860, ’
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PART - 1
HARYANA GOVERNMENT
LEGISLATIVE DEPARTMENT
Notification
The 12th April, 2007
No. Leg. 15/2007.—The following Act of the Legislature of the State

of Maryana received the assent of the Governor of Haryana on the Zud April,
2007, and is hercby published for general information »—

HARYANA ACT NO. 14 OF 2007

THE SOCIETIES REGISTRATION (HARYANA AMENDMENT)
ACT, 2007

AN
AcT

Surther to amend the Societies Registration Act, 1860, in ity
application to the State of Haryana.
Be it cnacted by the Lepislature of the State of Haryana in the Fifty-
eighth Year of the Republic of India as follows:—
1. This Act may be called the Societies Registrat.ca Haryana
Amendment) Act, 2007,
2. After scction 1 of the Societies Registration Act, 1860 (heteinafter
called the principal Act), the following section shall be inseried., namely:—
“JA. Definitions. — In this Act, unless the context otherwise
‘Tequires.—
(«) “picscribed” means prescribed by rules made uader this
Act;
(b) “State Government™ means the Government of tha Stute of
Haryana.”.
3. After section 3 of the principal Act. the folowing sect v shall be
inserted, namely: -—

“3A. Refusal of registration.— (1) The Registrar may, in his
discretion, issuc public notice or issue notice 1o such persons as he
thinks fit inviting abjections, if any, against the proposed reyistration
ard consider all objections that may be received by him before
registering the socicty.

(2) Notwithstanding anything conlained in sectian 3, the
Registrar shall refuse to register a society, if after giving it an

oppottunity of showing cause against such refusal, he is satisticd
that—

{2) the name of the society is identical with that of any nther
society previously registered under this Act;

5Y

Shor tilde.

foscriion of
seclion 1A in
Central Act 21
of 1860

Inseriion of
seclion 3A in
Central Act 21
of 1860.
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{h) the name of the suiiety sought 10 be registered uses any
of the words, namely, *Union’, *State”, "Land Mortgage®,
‘Land development’. *Co-aperauve’, ‘Gaadhi’, *Reserve
Bank’ or any words expressing or implying the sanction,
approval or patronage of the Central or any State

¥ ' Government or any word which suggests or is calculated

i to suggest any connection with any local authority or

any corporation or body constituted by or under any law
for the time being in force or is such as is otherwise likely

. " 1o deceive the public or the members of any other socicty

-’ previously registered under this Act;

{c) anyonre or more of the objecis of the society sought to

be registered is not an object mentioned in sections ]
, and 20; or

(d) its objects are contrary to any other law for the time
being in force or contrary to public policy.”.
! Insertion of 4. After section 128 of the principal Act, the following seclions shali
' sectian 12€, be inseried, namely:—
1200 and ' ’
12E i Central .
Act 21 of *12¢C. Maintenance of accounts zre their balancing apd
RGO, auditing.— {1} Every governing body et -rused with the management
of the atfairs of a society registered under this Act shall keep regular
accounts,

(2} The accounts shail be kept in such form as may be approvad

by the Registrar, and shall contain such particnlars as may be
prescribed.

(3} The accounts shall be balanced each year on the 31st day of
March or on such other day as may be fixed by the Registrar.

(4) The accounts shall be audited annually in such manner as
may he prescribed and by a person who is a chartered accountant
within the meaning of the Chartered Accountants Act, 1949 (Act 38

of 1949), ur by such person as may be authorized in this behalf by the
State Government. '

12 D. Auditor’s duty te preparc halance sheet and report
ircegularitics, ete.— (1) It shall be the duty of every auditor auditing
tie accounts of a society under scetion 12C to prepare balance sheet

4nd mceme and expenditure account and to forward a copy of the
saine to the Registrar,
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{2y The suditor shatl ip his report specify all cases of irreguiar,
illegat or improper expenditure or fatlure or omission w recover money
or other property belonging to the society or of loss or waste of money
ar other property thereof, and state whether such expenditure, failure,
omission, loss of waste caused in conscquence of breach of trust or

‘ misapplication or any other misconduct on the part of e governing
" body or any other person.

12E. Registrar's power to cancel registration in certain
circumstances.— (1) Notwithstanding anything contained in this Act,
the Registrar may, by order in writing cancel the registration of any
socicty on any of the following grounds:--—

{a) that the registration of the society or of its name or change
of name is contrary to the provisions of this Act or of any
other law for the time being in force;

(&) that its activities or praposed activities have been ¢r are or
will be subversive of the objects of the society or appnsed
to public poiicy;

{c) that the registration certitficate has been obisined by
misrepresentation or fraud;

(d) that the society is carrying on any unlawful aciivity or
attows unlawlul activity to be carried on within any premises
under the controf of the society:

Provided that no order of cancellation of registration of any
society shall be passed until the society has been given a reasonuble
opportunity of aliering its name or object or of showing cause against
the action propesed to be taken in regard to it

(2) Anappeal against an order made under sub-section (1) may
e preferred (o such authority and within such time and in such manner
¥ as may be prescribed,

(3) The decision of the authority under sub-sectivi. 2), shali be
final.”,

5. In section 16 of the principal Act, after the words and signs
“committee, trustees,”, the words “trustee mandal” shall be inserted.

6. After section 16 of the principal Act, the following section shalt
be inserted, namely:-—

“16A. Daties, functions and powers of governing body.— The
duties, functions and powers of governing body of the socivty shall

Amendment of
section 1O of
Central Act 21
af 1360.

Insertion of

seetion WA in
Cemiral Act 21
of 1860. 3
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be such a5 may e preseribed.™

fusertion af \ 7. Aflier section 21 of the principal Act, the Jollowing secttons shail
sevlian 22 o 320 ¢ added at the end, namely:

in Central Act be added at the end, namely:-—

21 of 1860. «22. Power of Registrar to call for information.— (1) The

Registrar may, by written order, reguire any society to fumish in
writing such information or document within such time, being
: ordinarily not less than three wecks from the date of receipt of the
- order by the society, as he wmay specify in the order in connection
with the afiairs of the society or any dee .ments filed by the society
under this Act.

(2} On receipt by the society or an order under sub-section
. . (1), it shall be the duty of the President, Secrelary or any other
: person authorized in this bebalf to furnish such information or
documents.

T ; 23. Investigations of affairs of society.— (1) Where on the
i informalion reccived under section 22 or ortherwise, the Registrar
i is of opinion that there is appeehension that the affairs of a society
: repistered under this Act are being so conducted as 1o defeat the
vbjecis of the saciety or that the sogiety or its governing body by
] whatever name called, or any office-bearer thercof in actual
‘ effective control of ihe socicty is guilly of mismanaging its affairs
‘ or of any breach of fiduciary or ather like obligations, the Registrar
may, either himself or by any person authorized by him in that
behalf, inspect or investigate into lhe affairs of the society or
inspect any institution managed by the society,

(2) It shall be the duty of cvery office-bearer of the saciety
when so required by the Registrar or other person authorised under
sub-section (1) to produce any books of account and other records of
or relating to the society which are in his custody and to give him ali
assistance in connection with such inspection or investigation.

; (3) The Registrar or other person authorized under sub-section
(1) may call upon and cxamine on oath any office-bearer, member or
: employce of the society in relation to the affairs of the society and it
. shall be the duty of every office-beares, member or empleyee, when

called upor, w appew before him fo- vuch examination.

(4) The Registrar orother 50N authorized under sub-section
(1) may, if in lis opinion it is necessary for the purpose of inspeciion
or investigation, scize any or all the records including account books
of the society:

Provided that any person from whose custody such records are
o . scized shall be entitied o make copies thereof in the presence of the
person seizing such records.

e
£
R

L
2
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£3)  On the conclusion ol the inspection or 1 vestipation, as
the case may be, the person, if any, appointed by the Registrar w
inspect or tnvestigate shall make a report o the Registrar on the
result of his inspection or investigation.

(6} The Registrar may, after such inspection or investigation,
give such directions to the suciely ot to its governing body or any
affice-bearer thereof, as he may think fit. for the removial ol any delecty
or irregularitics withio such (ime a5 may be specified snd in the event
of default in taking action according to such directions, the Registrar
may proceed to take action under section 12E or section 30, as the
case may be.

24. Disputes regarding election of office-bearers,.— (i) The
prescribed anthority may, on a reference made fo it by Lhe Registrar or
by at ivast one-fourth ol the memboers of & socicty registered in Haryana,
! Brew and deetde ina sunnnaly manncs any doul s disputs in respect
of 1the election or caminuance in afilce of an oillce-bearer of such
SUCHElY, and mHay Pass such Grodrs in ranpect thoree! 15 # deams fil
Provided that the 2lection of an office-benrer shall he get agide
where the preseribed authority is satisticd.— '
(@) that any corrupt practice has been commitied by such office-
' bearer; or -

(b) that the nomination of any candidate has been improperly
rejecled; or

{c) that the resuli of the clection insofar as it toncems o such
. office-bearer has been materially affecied by the improper
; . aceeptance of any nomination or by the irp-oper reception,
refusal or rejection of any vote or the recepiion of any vote
; wiich is veid or by any nou-compliance with the

provisions of any rules of the socicty.

Explanation I.— A person shall be deemed to have commitied a
; corrupt practice who, directly or indirectiy, by himself or by any other
pecson-—
; (i) indduces, or attemnpts o induce, by fraud. intentional
; . misteprescutation, coercion or threat of injury, any elector
o give or (o refrain from giving a votc in favour of any
; candidate, or any person to stand or rot to stand as, or 0

] withdraw or not to withdraw from being a candidate at the
: . eloction;

(i) with a view to inducing any elector to give ar 1o refrain
from giving a vote in favourof any .+ didate, or to inducing
any person to stand or not to stand as. or I withdraw or not

IIRIR TSR
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1o withdraw fyom being a candidate at the clection. offers
o pives any moncy, or valuable conswderation, or iy place

; or employment, or holds out any promase ol individuat
advantage or profit 1o any person;

) (ii3) abets {within the meaning of the Indian Pennl Code) the
doing of any of the acts specilied in clauses {1) and {11},

t

# (ivi induces or atempts o induce a candidate of elector to

' belicve that he, or any person in whom he is interesied, will

become or witt be randered an opjeetol divine dispivasure
or spiritugl censure;
(¥) canvasses on grounds of caste, community, tect or religion;
f (vi} cammits such other practice as the State Goverament may
preserihe 1o be a corrupt practice.

! Explanation H,— A promise of individual advamage or profit to a

X person inchides o promise for the benetit of the purson himself, or of
anyone in whom hie is interested.

! Explanation I - The Sutte Government may prese~be the procedure

i for hearing and decision of doubts or disputes ir. respect of such

’ clections and make provision in respect of any othoy matter refating

: to such clections for which imsufiicicnt provis @ exists inthis Actor

.' in the rules of the sociely.

; (N Where b}’ an ardar moade undor sobiegectinn £ 1 an election

; i set aside or an office-bearer is held no tonger entit'ed to continue in

office or where the Registrar s satisfied that any slettion of office-

§ bearers ol s auciaty bus sot Leen hetd within 1he Ume speciticd in tha

/ rules of that sociery, he may call a meeting of the general body of
such sociely for eleating such office bearer or affice-Learers, ynd such

meeting shall be presided over and be coaducted hy the Registrar or

by any afficer authuniaced by him 1o dhis Deind D and thy provisions of

ihe rules of the soctely relating 1o meetings and eiections shall apply
10 such meeting and election with necessary modificutions.

(3) Where ameeting is called by the Registrar onder sub-seciion
i {2}, no other meeting shall be called for the purnose of eleclion by
! any other authority or by any person claining 1o be an office-bearer

of the socioy.
_ ) fxplanation.— Yor the purposes vl this section, the cxpression
i "prescribed authority” mesns an officer of court auhorized in this
behall by the Stale Government by aotification published in the
Official Gazeu,
25. Terms of pift to be ebserved.— Where a sociely accepis agiftor
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1

| donation of meney er property of any other kind from any person

: for a spevilic purpose. it shall not use the maney ov other property
gilted or donated or any purt thereo! foe any wiher purpose exeept

for the prosnotion ol the activitics of the society.

Penaltivs.—Any society which-—

(o) fuils to furnish the list of managing body or other
listucmatton requirad to be furnished undee soction 22 or
wilfuily makes or causes w0 be made a {alse entry in, ar any
omission {rom, the list or any statement or copy ol rules or
of alteration in rules or other information sent to the

20.

] Rogistrar under the said section:
(b) willully fails, neglects or refuses to maintiin, balance and
audit secoums as refened o in seclion (27,
{c) willuily fails 10 produce any BooRs of accounis O other
records as requited by sub-sectiop (2) of section 23;
f (&) wit{ully fails 10 appear berfore the Regisirm or cther person
authorised by him ar atherwise contravenes the provisions
of sub-section (3) of section 23
shall be punishuble with finc which may cxiend o five thousand

FURCCS.
27. Cerpoprnding ofeffences.—{1) The Rep
any person against whum o reaseneble suspivion exists that he has
committed any offence punishable under section 26 or against whom
i proscciition undct Wiat SClion Nnas GOon instiwicd. & sum of moncy

by way of composition fee for fhw offence which such person is
teel

istryr may acespl rom

i SV

wrirnampe bl s s ben L e a1
LGP CoICL O Lovused o nave commalss.

Y —

r
! (2y  Un the payment of such compuositor fee the suspocted
person shall be discharged and no further proveedings shall be 1aken

. apainst hiey, 200 3 mossoution of such person Ll bora Datieed,
the compasition shail have the effcct of his acquiuai,

28. Meanner of payment of fees.— Fees payabie under the provisions
of this Act shall be paid in such manner as may be prescribed.

e —— L

29. Mode of service of netice hy Registrai.— (1) Any notice, order
ar requisilion ineint for a society or [or the guverning body thereof @
: be issued by the Regisirar may be served on te Sceretary of the

society, and service on the Secretary shell be <s offeciual as i the
same had been served an every member of the socicty or, as the cise
wy be, on every member of the governing body thereof, unless the

Registrar otherwise directs.
(2) The sending of such notice, order or requisiticn 10 the
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Secretary of the society by repistered post at is registered office
shail amount to sufficient service thergol on the society.

30. Appointmicnt of Administrator.— (1) Where on receipt of a
compiaint from three office-bearers of a socisty or three affected
persons or on inspection of records, the Regisnas is satisfied,——

() " that the society is working against the objectives and -
o ideals as per scctions 1 and 20 cn the basis of which the
T sueecty was granted certificate;
35 Brdl

T ——

(il that the socisty iy not Wornnig-democraticatly or the
clections have not laken place within (i SpecHICU Ga2.0F, — .
the clections have taken place fraudubmtty or againa the T

clauses of memorandum of association;

(1) that the office-bearers have been nominated against the
[ P
L i

— et e Tall] e e b
memcrandum of associnton:

cliuses G

(iv) that the number of Siembers in a truslee mandal has been
purposcly kept below seven, the Registrar may recommend

o the oy Dlemt g + P ] n YIS -
i the Siate Covornment & appoint an Administrater:

Provided that no adverse order shall be passed unless an
opportunity of being heard has been given o the concerned snciely:

Provided further that the action of the Registrar in this behalf
shall be final and no appeal shall lie in any court against such action.

(2) ‘The Statc Government may, by order published in the Qfficial
Gazette, shall appoint an Administrator of such snciety who shall not
be below the rank of Deputy Secretary for such period, not exceeding

six months, as may be specificd in the order to manage the affairs of
e aociely -

Provided that for reasons to be recorde! in writing, the State

Government may, by like order, exiend the seid period for 4 further
duration of six months.

(3) On the appointment of the Administraior under sub-section -7
(2} the governing body of the society hall tease to exercise any
powers aset perform and discharge any functions or duties conferred
or impased on it by this Act, or its memorandurn of asscciation or the
rules and regulations or any oiher law and subjeet to any directions
which the State Government may {rom time o time issue, all such

functions or dutics shall be performed or discharged by the
Administrator.

(4) The Administrator shail, before the expiry of the period of
his appointment, take necessary action 1o convene the general body
meeting of the socicty and hold clection for the constitution of the
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poverning bady.

(5) B the Anhiministeator s not, Lo reasons beyond b control,
able to convene the general bady meeting of inspite of such mesting
being convened the general budy fails o elect the governing body,
the Administrator shajl forthwith send a report to the State Government
who may pass such orders as arc constdered necessary, either exicnding
the period of appoinument of the Administrator for a further duration
or it satisfied that public interest so requires, for the dissolution of the
society. :

(6) The State Government may. if it thinks fit, appoint a
commitiee 10 advise and assist the Administrator appointed under
sub-section (1) in the exercise of the powers and performance and
discharge of the dinties and functiong conferred or imposed on him
under this Act. The members of the committee shai! have such
qualifications as may be preseribed and shall hold o.5ce during the
pleasure of the State Government.

(7Y Where an order of dissolulion is pussed under sub-section
{5). the assets of the society shall vest in and the liabilitics shadl
devolive on the State Government.

31, Indemmity.— No suit, prosceuation or other fegal proceedings
shall lic in any court against the State Government. the Registrar or
against any persen appointed for inspection or investigation under
section 23, for anything in pood faith done or intendea 10 be done
under this Act or the rules made thercunder.

32. Power to make rules. — (1) The State Government may. after
previgus publication, make rules not inconsistent with this Act for
carrying out the purposes of this Act.

(2} In particular and without prejudice o the geaerality of the
foregoing power. the State Government may make rules—

(a) prescribing the form of the register of societies and the
mode in which entries relating to registration are to be
made therein, and the mode in which such entries are 10 be
amended or notes made therein: '

{b) regulating the filing of documents received by the Registrar,

{c) prescribing the particuiars to be contained in the form of
accounts under sub-section (2) of section 12C:

{d) prescribing the manner in which the accounts shall be
audited under sub-section (4} of section 12C;

{e) prescribing the authority before whom and tie iinte within
which an appeal shall be preferred under sub-section (2) of
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section 128 and the manner in which such append shall
be filed;
(1) preseribing the duties, functions and powers of
soverning budy of the society under section LOA;
- {g) prescribing conditions for the inspection of original
decuments and reguiating the grant of copies of documents
under section 19;

{h) prescribing the procedure for hearing and decision of doubts

i or dispuies in respect of elections under sub-section (1) of

! section 24,

(i) prescribing the manner in which fees payable under this
Act shall be paid under scetion 28;

) prescribing the qualifications of members of society under
sub-section (0) of section 30;

g (k) providing for any other matter for which there is no

provision ar tnsufficient provision exists 1n this Act and

for which provision is, (n the opin 21 of the State

N Government, necessary for giving effectio the purposes of

¥ this Act,

PR

-. 5 (3) Every ruic made under this Act shail be laid, as soun as may
' be. after it is made, before the House of the St..ie Legislature, while it
: is in session. If the House agrees in making any modification in the
! rule or the House agrees that the rule should not ke made, the rule
shall thereatter have effect only in such modified form or be of no
effect, as the case may be; so, however, that any such modification or
annuiment shall be without prejudice to the validity of anything
previously done under that rule.”.

Lo M.S. SULLAR,
o Secretary to Government, Haryana,

Legisintive Department,

42509-L R —H.G.P., Chd,
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